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Original Application No. 8C of 1%91,
Raj Kumar Misra Applicant.

versus

Union of India & otrers Respondents.

Shri Ajai Kumar Nigam Counsel for Applicant.

Snri D.S. kandhawa Counsel for Respondent:
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Hon. Mr. Justice U.C. Srivastava, V.C.
Hon.,. Mr, kK. Obavva, Adn. Member.

(Hon. Mr, Justice U.C. Srivastava, V.C.)

Feeling aggrieved zgainst the non selection to the

post of Extra Departmental BranchPost Master, the
gpplicant, after filing departmental ap.eal/application
ana after rg ection of which he has approached this

Tribunal. The post ot EDBPM Daulatpur, Bhojpur, district
P Raelareli was vacant and the requisition wes sent to the
Employment exchange for sending the names.Five names

were sent including the name of he asplicent, who some

time betore was working in Aanganbari and it apoears that
a few cays pefore he tendered resignation but it has

not keen stated anywhere.

2, “he appli ant was not s cslectec and respordent No.4

was selected. According tothe eosplicent she was not

ownin, the property in her own name, whichis one of the

=~Ssential qualiticstions ami that she has passed the




7

High School in III division while the applicant has

passed his High school examination in II division.

3. According to the respondents she was holcing
1% bighas of lamd in her own name and Iehsildar has
also certified that her‘income was 6000.00 per mentho
annum and she was fulfilling othter qualifications
" and she was having her houss where thepost office was kgi
)_ beingrun. he héeés fturther stated that her hughand mzx

is lecturer in Inter college and his salarfy is & 4000/«

It avpears that the r:«gpondents hLaove not considered
rules in the case of Rama Devi and were more interested
that the post office may remain with thet fahily.

4, In view of sbove the Lirector Postal services

or some other suborainete nominated by him is dir-cted
to make enquiry thst the appointiment so mace is in
accordance with law, wha will make enquiry and let it ’
be complaetad within 6‘months.

5. Applicdation stands cisposed of as above. No drder

as to cousts,
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Admy Memoe . Vice Chairman.

Shakezl/- Lucknow:Dated 24.2,93,




